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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYD ERABAD

G.A. Na..771/92. Dt. of DBCiSﬂOn : 8~B8~94,
!
Smt. G. Varalakshmi ' - e« Applicant,
Us

1« The Director, Doordarshan
Kendra, Ramanthapur,
Hy derabad.

2. The Dirsctor Gensral, 3
Doordarshan, Mandi Houss, !
Copernicus Marg, New Delhi.

3. Union of India, rep. by
its Sseecretary, Ministry of
infomation and Broad Casting, ‘
New Dslhi, «+ Responden ts.

1

-

T

Counssl for the Applicant : Mr. V.Ajay Kumar

Counsel for the Respondents : Mr. N.V. Ramana,AFdl.CGSC.

CORAM: i

L
THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (JuDL.)

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.)
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0.A.No,771/92

0DRDER

JAs per the Hon'ble Sri A.B. Gorthi, Membar(A) X
| N
This applica;ian was Pi%ed by two applicants,
K. Rajaiah (1st applicant) a?d Ms.G, Varalaksnmi (2nd
applicant), Their claim ua%Lfor a dirsction to the
respondants to consider thaq@asas for reghlarisation and

to grant them all consequential benefits. .

2. So far as the applicant:No.1 is conesrned, the
respondents granted him the benefit of regularisation

L.
and accordingly his name is deleted from the Nadhadgy | of
N
thg applicants and the applicamt is confined to the reliesfs

in respect aof Ms, G, Varalakshmi only,

3. Heard learned counsel f?r both the parties,
Initially the case of the ap?licant&uas turned douwn for
thﬁlregularisat{nn ocn the gr$und that they were overaged.

However, there is a ravisionlaf the scheme qu régulari-
sation of casual artists in ﬁuordarshan unda# which a2 A
age relaxation could be givan keeping in vie@ the length
of the service rendersd by t@e casual artisté. Undar
the reviéad schemsa dt.17-3-9§, the number of;days for
the purposae of ragularisatioﬁ would be computed on the
basis of actual wages givan%tu the casual staff artists
in a month, divided by the minimum wage pravélant in the
Staﬁe during the relevant time of booking., Keeping in

view the ravised scheme the respondents regularised ths

services of Sri K, Rajaiah,
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4. Mg, G. VYaralakshmi submitted a representation
to the Director, Doordarshan Kendra, Hyderabad requesting
that she too should be givan the benefit of ths revised

scheme for the purpose of regularisation of her servicep.

5. There is no dispute that the applicant before us
(Ms., G. Vairalakshmi) is entitled to have her case con-
sidered Por regularisation in accordance with the revised
schame fnriragularisatian of casual artisté in Doordarshan
dt,17=3-94, In view of this, and the fact that the repre-
sentation hada by her is pending with the authorities
concernad; we dispose of the DA with a direction to the
Director,'Doordarshan Kendra, Hydserabad to coﬁsidar the
represantatlon of the applicant in terms of the revised
Adnsrapits £

schema dt. 17-3-94 and grant the bena?it under the scheme

to the applicant., This may be done within three months

from the dats of communication of this order.
6. No order as to costa,

(A.V. Haridasan) X
Member (J)

Dt. 8-8-1994 /%”fgﬁiﬂgﬁa

'Open Court dictation .
DEPUTY REG ISTRRR(J)

Copy to:

1. The Oirector, Doordarshan Kandra,
Ramanthapur, Hyderabad,

24 The Director Genarsl, Beordarshan,
~~ Mandi Housa, Copernicus Marg, New Delhi.

3, The Secretary, Union of India,
Ministry of Information and Broadcastlng,
New Dslhi. e $79 - 22

4, One copy to Mr.V.Ajay Kumar, Advocataj. _
5. One copy to Nr.N.U.Ramana,Addl.CGSC,CAT Hyderabad.
6., One copy to Library,CAT,Hyderabad.

/ /%) /}Jm&,(nw

7. One spare copy.
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THE HON'SLEZ MR.ALB.GORTHI & MEMBER(A) .
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Admnited 2.ad Intarim Directlons
Issued,

Allaved. _
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Jlspesed 27 with direstions.

Jismissged,

idismissal 1. YWithdraun.,

Dismissed %-r Default.
Rejected /Drdered.

No o-der cs to costse.
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